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08,09,2,003 

Hon. M9 j Gen K K Sri.vastava, AM 
H 00· Mr L_a. K eti~tni..9.a.r .. JM 

OA 1040/2 
' 

( 
\ 

Sri Kisha n Lal learned cou nee 1 for t he applicant 

. . 
' .... _. 

and Sri R K Tiwari, leer nad cou nsel f or the responde nts 

' 

•• 
• 

..... ' 
By this OA, f.i.led under -Section 19 or 

1985, the applicant has preyed for direction 
theA.T.Act, ~ 

to the 
re s pondents 

or Section 

ror pa yment or compe nsation as 

4 (b) or Workmen C:onipe nsat ion 

• • per provision 
Act t 1923. 

Thia Court hes no power to decide the cases regardin~ 

Workmen Cgmperisation. Therer~ re, this OA is not ma 
nable b~fore \his Tribunal. 

The OA is disrn issed as not maintainable. 

liberty is given to the ·fPpl i ca nt t o appr oach 

rorum. No c osts. 
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However, 

a,.1 pro pr iate 

!•lamber A 

' 

• 

I 
• 

• • 


